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ORDER

PER N. K. BILLAIYA, AM:

This appeal by the assessee is preferred against the order of
the CIT(A)-12, New Delhi dated 19.06.2019 pertaining to
A.Y.2015-16.

2. At the very, outset the authorized representative drew our
attention to form No.5 being order for full and final settlement of
tax arrear under direct tax VSV Act, 2020 and pointed out that

the quarrel relating to the quantum has been settled under VSVS



Act, 2020, therefore, the consequent levy of penalty u/s. 271 (1)
(c) of the Act does not survive as per relevant provisions of the
VSVS Act, 2020.

3. We have carefully perused the documents filed before us.
We find force in the contention of the Counsel the tax relating to
the quantum dispute have been settled as per the tax challan
submitted before us. We, therefore, deem it fit to restore the
issues in the appeal to the files of the AO. The AO is directed to
decide the issues as per relevant provision of the VSVS Act, 2020
as the quarrel relating to the quantum have been settled.

4. In the result, the appeal of the assessee is allowed for
statistical purpose.

Order announced in the open court on 23.01.2023.
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